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ORIGINAL APPLICATION NO. 128/2024/EZ DHANBAD

(Previously Original Application No. 593/2024/PB)

In Re: “Item titled is saal bhee neelamee ke aasar nahi ghaton par maafiyao
ka kabza Dhanbad mein dhadalle se jaari hai baalu taskaree appearing in
livehindustan.com dated 12.04.2024"

...Applicant(s)

11 SEP 2024

AFFIDAVIT FILED BY DEPUTY COMMISSIONER, DHANBAD, GOVERNMENT OF
JHARKHAND (i.e. RESPONDENT NO. 3 HEREIN).

I, Mihir Salkar, son/daughter of Bibhuti Salkar, aged about 32 years, by Religion
: - Christian, by Occupation - Service under the State Government of Jharkhand in

i the office of District Mining Officer, Dhanbad, Government of Jharkhand, having

24

NO...eer

its office at Combined Building, Dhanbad, Jharkhand, Pincode — 826001, do

= hereby solemnly affirm and state as follows:

1. That, lam the District Mining Officer, Dhanbad, Government of Jharkhand,
and | am aware of the facts and records in the instant case and as such |

am competent to make and affirm the instant Counter Affidavit.

2. That, | am a law-abiding Citizen of India and very much respect the

Constitution and Judicial System of India.

_ 3. That the answering respondents express unconditional apology for any

-

= .
TIW. l/’n'y}convenience caused to this Hon'ble Tribunal.
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4. That in pursuance and in compliance to the order dated 26.07.2024 of
: Hon'ble National Green Tribunal, Eastern Zonal Bench, Kolkata in the
F | instant matter wherein the Hon’ble Tribunal has directed the Respondent
No. 3 to disclose what action has been taken by the State Respondents
with regard to the illegal mining of sand and whether any F.I.R. has been
lodged against the violators, as such this Affidavit is being filed on behalf
of Deputy Commissioner, Dhanbad, Government of Jharkhand i.e.

respondent no. 3 to the Original Application.

5. That the details of the number of FIRs lodged against illegal mining,

transportation, and storage of sand by the District Administration year-

wise in the last 03 years and the penalty realized as per the Jharkhand

Minor Mineral Concession Rules, 2004 are as follows: -

No. of Penalty/Fine realized
SIN ¥ No.of FIR ;:_' (l)es under rule 54(5) of the
o ear lodged ":ei'zce 4 | IMMCRules, 2004(in
lakhs).
1. 2022 32 183 32.34
2. 2023 22 113 18.20
3. 2024(till 19 89 18.95
June)

6. That the details of the action taken against the seized and confiscated

illegal stocks of sand year wise are as follows:

Quantity of .
Details of
i Remarks
Year san-d Seized FIR lodged
(in cft)
2022 6,53,555 190/2022 | The seized sand has been




2. 12023

~ Total =
8,551,555

1,98,000

2,00,000

X

le'.ﬂ "'.‘.)

338/2022
Tundi P.S

confiscated by the order of |
the  Court of  Deputy
Commissioner, Dhanbad |
dated 17.06.2022 and further :
auctioned in accordance with |
rule 54A of the JMMC Rules, |
2004, ‘
The seized sand has been

confiscated by the order of |
the Court of Deputy |
Commissioner, Dhanbad
dated 19.07.2022 and further
auctioned in accordance with |
rule 54A of the JMMC Rules, |
2004.

278/2023
Nirsa P.S

The seized sand has been
confiscated by the order of
the Court of Deputy |
Commissioner, Dhanbad |
dated 29.09.2023 and further
auctioned in accordance with

rule 54A of the JMMC Rules,
2004.

12024
(till
June

1,00,000

08/2024
Maniyadih
P.S

Confiscation proceedings is in
process at the court of Deputy
Commissioner, Dhanbad.

7. That the details of the Environmental Compensation imposed by

Competent Officers against illegal sand mining/transportation/storage

were demanded vide letter no. 1307/M dated 29.08.2024 and 1332/M

dated 04.09.2024 of the Deputy Commissioner, Dhanbad. Reply to which

was submitted by the Regional Officer, Jharkhand State Pollution Control
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Divisional Officer, Dhanbad vide his letter no. ’18C'5 dated

09.09.2024 which are self-explanatory.

A Photocopy of letter no. 1307/M dated 29.08.2024, 1332/M dated
04.09.2024 of the Deputy Commissioner, Dhanbad, letter no. 1492 dated
30.08.2024 of Regional Officer, JSPCB and letter no. 1695 dated
09.09.2024 of Sub-Divisional Officer, Dhanbad as annexed herewith and

collectively marked as Annexure Al.

. That it is pertinent to mention here that the Financial Bid for the selection
of MDOs for the operation of 08 Category-Il Sand Ghats of Jharkhand State
Mineral Development Corporation (JSMDC) in the Dhanbad district was

completed on 27.08.2024 and the proposal has been sent to M/s JSSMDC

for further necessary action.

. That the answering respondent seeks leave to file any further affidavits, if

required, as per the direction of the Hon’ble Court.

10.That, this Affidavit is filed bonafide and in the interest of justice. It is
therefore prayed that Your Lordships, may kindly be pleased to accept the
instant affidavit and further the answering respondents crave leave of this
Hon’ble Tribunal to be allowed to file additional/supplementary affidavit

if so required and/or if so, directed by the Hon’ble Tribunal.

11.1 state that the statements contained in paragraphs Nos. 1 to 3 are true to

my knowledge, the statements contained in paragraph Nos. 4 to 8 are true

to my information derived from the official records of the case, which |
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VERIFICATION

I, Mihir Salkar, son/daughter of Bibhuti Salkar, aged about 32 years, by Religion
- Christian, by Occupation - Service under the State Government of Jharkhand in
the office of District Mining Officer, Dhanbad, Government of Jharkhand, having
its office at Combined Building, Dhanbad, Jharkhand, Pincode — 826001, and that
| am dealing with the connected records of the case in possession of the office

of Deputy Commissioner, Dhanbad, Government of Jharkhand respondent no. 3

herein.

Date: 1$-09.24

Place: ppAnBAD

Identified by me:

Adv @‘%
DN

\\’ O3 .

T K. SARKAR Aoy,
& No 2202/2000

-\

i3 VER

mwhorised- PG,
wis 297 WO s s B
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ITAvSE URTRIBI],

SECICA

SEIDECEIBEAN

HRWUS o YuoT fAg=0r U,
SECICH

A1 NGT, Eastern Zone Bench, Kolkata # g O.A No. 593/2024 ®
e H |

E'Q'{Zi’d\—'f fd9dd A NGT, Eastern Zone Bench, Kolkata H# SR 0.A No.

5932024 @ "o ¥ A NGT gRT a9 2022, 2023 UG 2024 ¥ qTe], WS & 3198
W_/W/qﬁfﬁﬂ @ @ad ARG vd aga f&d T Environmental
Compensation @1 AT P T3 2| fafed & f& Environmental (Protection) Act, 1986 P
gTaee e MY HerH USIEeRT \iftd & |

A R ® fF 99 2022, 2023 WA 2024 H dIGL WAS B Iy

S /HeROT /uRagd & d9d ARG vd 99a f%¥ T Environmental
Compensation ¥ Hafeid yfides grffadr & diR W 03 A1 & ofer Iucier o 4

Qur CARSIE A LI G G R IR NGT, Eastern Zone Bench, Kolkata Bl SNCIEE] yfades
Ty qHfdd fhar o 9o |

favarayre=
Sieid ey

S e |
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OR TAKING COGNIZANCE OF OFFENCES
Crs conferred

Uy

X Governmen | under clause (a) of section 19 of the Environment (Protection)
\ - 0 for the purpose of the s ndl \ch_by authorises the officers and authorities listed in column (2)
umn (3) of that Tap)e: id section with the jurisdiction mentioned against each of them i

No. Officer ------------------------------------------------

‘: ____________________________________ Jurisdiction

1) iy

___________________________________________ (3)

t. Any Director int . i ape - = = e-ccoremanascacsscneg
Qeéretav‘ »L'»fOIHL Secretary, Adviser or Additional Whole of India
Seere .f L0 the Government of India in the Department of
tnvironment, Forests and Wildlife,

2 The Chairman or Member-Secretary of the Central Whole of India
Pollution Control Board constituted under section 3 of the
Water (Prevention and Control of Pollution) Act, 1974 (6
of 1974)

3. The Government of the State (represented by the Secretary Whole of the State
to the State Government incharge) of environment

4 The Chairman or Member-Secretary of the Slate Pollution Whole of the Stete
Control Toard constituted under section 4 of the Water

(Prevention and Control of Pollution) Act, 1974 (6 of
1974 or a State Pollution Control Board constituted under
som~tion 5 of the Air (Prevention and Control of
Tpllution) Act, 1981(14 of 1981)
5.  Collector Whole of Revenue District
ﬁ{ sonal Ofificers of the Central Pollution Control Board Area as laid down by
b4 /o have been delegated powers under sections 20,21,23 of the Central Board
& ter {(Prevention and Control of Pollution) Act,
1 (6 of 1974) and section 24 of the Air {(Prevention
and Control of Pollution) Act, 1981 (14 of 1981)
'}/ Reoicnal Officers of the State Peollution Control Beaxd Area as laid down by the
nave been delegated powers under section 20, 21 Slate Board
23 of the Water (Prevention and Control of
Pollution) Act, 1971
.’a/ ¥
s

cicnal Qfficers of the State Pollution Control Board

Area as laid down by the
¢ been delegated powers under section 24 of the State Board
\y/ Air (Prevention and Control of Pollution) Act, 1981.
G. hny Regional/Zonal Officer or a Director in charge of a zonal/Regional area as lala
kegion /Zone of the Ganga Project Directorate.
10,

pown by the Ganga Project
Any Deputy Secretary, Director, Joint Secretary or Ad@itional
Secretary to the Government of India in the Ganga Project

Whole of the States which
Directorate,

the Ganga Action Plan 1s
under implementation.
11. Joint Director

(Legal) in the Department of Environment, Whole of India
Forests and Wildlife, Ministry of Environment and Forests, :
New Delhi-110 003 =
12./ Chairman or Member Secretary Unien Territory
/3. Sub-divisional Magistrate

whole of sub-Divisien
14. SEIAA

whole of the state
15. Any Direcctor, Conservator of Foregts or Additi?nal
Principal Chief Conservator of Forests posted in RO MOEF ~  ~ TFRT ..
Principal Notification No. S.0. 394(E) published in Gazette Nq. 185 d‘l. 16-4-87 S. Nos. ‘)an‘d¢l():".d cntries
relating thereto inserted vide S.0. 237(E) dt. 29-3-89 published in (hc.(;azcnc No. 171 dql. 2 'J'f ).‘. .‘;\. I'l m‘.:i
entrics relating thereto inserted vide S.0, 656(E) dt. 21-8-89 puljhshcd m.lhc Guz;:lli I;lo. S19.dt 21-8-89. Now 13
vide 2703 dated 10-11-10. 14. S.0.638(F) dated 28.2.2014, 15. $.0.638(E) dated 28.2.2014.

Jurisdiction of the RQ
OEF MOEF
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'c{qv:iaﬂ Ruygs A yRifE @ egd W NGT, Eastern Zone Bench,
Kolkata 3 ERIR O.A No. 59372024 @& wesf & 7=+ NGT gRT i 2022, 2023 Yd 2024 |
N arg @il B 9y Ieae /feRvl/aRaE & ara ki vl age fepdr m
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Ph: 0326-3510094
HRTVS Y Jguvl g uug,
Jharkhand State Pollution Control Board,
HIG-1, Housing Colony, Dhanbad-826001

Jaa| ’
Retis : ‘/t“ 97 0244

=7 m v wEw,
80 TR,
T |

AT Y

TG,
@;\k IUNGHR $ BT (G @)

U |

Rva: ¥ NGT, Eastern Zone Bench, Kolkata, ¥ T”R 0.A. No. 593/2024 % ¥4 |
W . qadE A 1307 /YH0, TG, RS 20082024

HETI],

Suir Rva @ gem ¥ g o3 & fF s fyror i g1 Rffea o=t R Sand Mine @
affera 2, @ W TeR ¥ wafeiy Wl HQITQE:UMining Lease WIKi &), @ 81 Air (Prevention and

Control of Pollution) Act, 1981 GT Water (Prevention and Control of Pollution) Act, 1974 P ded CTE/CTO,
T & As-AM A vl S W e ol ¥

6@ 2 @ 3 Mining Lease &1 &3 @ awo qdg g7 2§ 2022, 2023 T4 2024 A f&M N Sand Mine
R @ due wef Pt T A R ow ww ol R TR gw A @b B i I W
Hifa e wig @ W ¥ A amd R 1| $aa: fFY TOE @) Environment (Protection) Act, 1986 & WU
& deq waiadig sfagfl @ wE T 2w A e e oftria e erer W9 o @ @ e @ 391

&1 WU MR 2, M ST T Smm g W AR A R Rem @ a1 A wam AW
XA 2

Sand Stock Yard $®T8 §NT "Sclf declaration for procurement of Raw Material from valid sources
only” I A 3 IW @ e qeAr frfa B arh 31 af 2022, 2023 T 2024 ¥ &g wrteR, gAr
3 SRR & ol (TR @ AR R 4) T 4 TR B e @ Y & Wi vl @ W
HureA wgAt Prfa @ 78 off ) Rege gl oo—2 A Eo A 0 A 2| I ol # ol T whe @ weRw
yuq aqar § aRF WIRV @ frewd/aremt g @ w< T g 2| v R 5% 3 Environment
(Protection) Act, 1986 @ WIQHI! & T8¢ vatawviy &fgfd 78 omg 8 2

T & g evn ¢ 5 @l ¢ oy ofEet @ 9a 99 8 Air (Prevention and Control of

Pollution) Act, 1981 TRIT Water (Prevention and Control of Pollution) Act, 1974 & & TN A &1 WaWH
T 2

T @ YA W oavs I &g M |
070 | :
ferwarerer,
\

g SO\ )

, I |
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